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outlets (petrol pumps, and to sus .. 
pend supplies to those dealers aga-
inst whom there is a prima-facie ('ase 
Of malpractices to be followed by ter-
mination of dealership. 
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Scouring·s in Banks af Subarnarekha 
created havoc 

430~. SHRl CHINTAMANI JENA: 
Will the Minister of IRRIGATION be 
pleased to state: 

(a) whether the Union Govern-
ment are aware of the fact that the 
large scale scourings in both the 
banks of Subarnarekha river creat-
ed havoc and many hundreds of peo-
p:e have been rendered homeless in 
the portion in Orissa state; 

(b) if sO, the action taken so far or 
proposed to be taken to prevent such 
scourings; 

(c) whether the State Government 
ot Orissa have asked the Centre for 
any fin&ncial help fOr taking mea-
sures; and 

(d) it so, Centre's reaction on it? 

THE, MINISTER OF IRRIGATION 
(SHBI KEDAR PANDEY): (a) The 
Government of Orissa has reported 
that scouring takes plac~ on both banks 

of the Subarnarekha river, but that 
it is not a fact that many hundreds 
Of people have been rendered home-
less in this area of thte State. 

(b) The State Government has com· 
pleted anti-erosion works at 13 loca· 
tions ,and work ;is proposed to be 
taken up at 10 other locatiOlYls. 

(c) and (d). The State Government 
of OriSSa has not asked the Central 
Government for financial help speci-
fically for such anti-erosion works. 
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CObtNversy over 'Pllm. "LOk ParlGk' 

4309. SHRI N. E. HORO: 
8HBI NAVIN RAVANI: 
SHRIJANARDHANA 

POOJARY: 
SHRI CHIRANJI LAL 

SHARMA: 
DR. VASANT KUMAR 

PANDIT: 

Will the 
TION AND 

Minister of INFORivIA-
BROADCASTING be 

pleased to state: 

(a) whether there has recently been 
any controversy over the release of 
film 'Lok Parlok'; 

(b) if so, the details regarding the 
remarks which are reflecting on or 
not creating healthy impression of 
the Hindu Society; and 

(c) whether any memorandum has 
also be submitted to Government by 
certain organisations in this regard, 
and if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIMATI RAM· 
DULARI SINHA): (a) to (c). Com-
plaints have been received agaklst tl}e 
film "Lok Parlok" (lIindi). The Cen-
tral Government is Prima facie of the 
opinion that the film makes a mockery 
of Hindu mythology in as much as an 
accusation has been made in the film 
agai.nst Lord Indra dubbing him as a 
womaniser without any morals and 
stooping to pimp for Menaka to safe-
guard his throne. The epithets "de-
bauch" and "suppliers of girls" have 
been used for Lord Indra who is a 
very well respected God in Hindu my-
thology. Thus the film hurts the feel-
ings of the Hindu community at large. 
The Central Government has there-
fore suspended the exhibition of the 
film for a period of two months with 
effect from 8·7-80 pending enquiry 
under Section 6 of the Cinemato·graph 
Act, 1952. 




